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12.03 hrs,

MESSAGES FROM RAJYA SABHA
SECRETARY Sir, I have to report 

the following messages received from 
the Secretary-General of ^ajya 
Sabha —

(I) “In accordancc with the pro­
visions of sub-iule (6) of iuIp 186 
of the Ruk of Procedure a ad 
Conduct of Busmes,, m the Rajya 
Sabha I am directed to return 
herew ith the Appropriation Bill,
1978 which vias passed by the Lok 
Sabha at its sittin? held on the 21st 
March 1978, and transmitted to the 
Rajya Sabha for it* recommenda­
tions and ô state that this House 
has no recommendations to make 
to the Lok Sabha m regard to the 
said Bill’

( II) "In accordance with the pro- 
\iMons of sub-ru'e (6) of rule 18fi 
of the Rules of Procedure and Con­
duct of Business in the Rajya 
Sabha I am directed to return 
herewith the Appropriation (No 2) 
Bill 1978, which was passed bv the 
Lok Sabha at it- sitting held 0n the 
2Kt March 1978 and transmitted 
to the Rajya Sabha for i‘s recom­
mendations and to state that this 
House has no recommendations to 
make to the Lok Sabha in regard 
to the said Bill”

iui) ‘ In accordance with the pro­
visions of sub-rule (0) of rule 188 
of the Rules of procedure and Con­
duct of Business m the Rajya 
Sabha I am directed to return here­
with the Mizoram Appropriation 
(Vote on Account) Bill 1978 which 
was passed by the Lok Sabha at its 
sitting held on the 21st March
1978 and transmitted to the Rajya 
Sabha for U recommendation and 
to state that this House has no 
recommendations to make to the 
Lok Sabha in regard to the said 
Bill'

(iv> “In accordance wrih the 
provisions of subHrute (6) of rule

Commuston (CA)
186 of the Rules of Procedure and 
Conduct of Business m the Rajya 
Sabha I am directed to return 
herewith the Mizoram Appropriation 
Bill i«>78, which was passed bv the 
Lok Sabha at its silting held on the 
21st March 1978 and transmitted 
to the Raj>a Sabha for its recom­
mendations and to state that this 
House has no recommendations to 
make to the Lok Sabha in repaid 
to the said Bill

(v) In accordance with the pro­
visions oi sub-rule "6) of rule 1B& 
of the Ru os oi Pi a cdure md 
Conduct of Business m the Rajya 
Sabha I am directed to return here* 
with the High Denomination Bank 
Not (Demonetisation) Bill 1S78, 
which was passed b> the Lok Sabha 
at ;ts> fitting held on the 21st March
19 <8 and transmitted to the Rajja. 
Sabha for its re». ommendations and 
to state that this House has no 
lecommendation to make to Lok 
Sabha in tegard to the said Bill "

(\i> ‘In accordance with the pro­
visions of rule 127 oi the Rules of 
Proceduie and Conduct of Business 
in the Rajya Sabha I am directed 
to intorm the Lok Sabha that the 
Rajya Sibha at jtj, sitting held on 
the 2iid Ma ch 147ri agreed with­
out anv amendment to the Hindus­
tan T t actors Limited (Acquisition 
and Transfer of Undertakings) Bill,
1978 which was passed by the Lok 
Sabha at its sitting held on the 22nd 
March 1978

12 85 hrs
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
Obstructions in the tjnctioning or 

Grover Com m ission

""SHRI HARI VISHNU fcAMATH 
(Hoshangabad) Mr Speaker Sir, iray 
Ixaew the attention of the.Minis­
ter of Home Affair s . to the following 
matter 6f urgent public importance


